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hush up anything or to stifle any dis
cussion, provided it is legitimate, with
in bounds and relevant. This pr(> 
gramme is fixed by the Business Advi

sory Committee which is representative 
of ail the sections of this House, after 
taking into consideration the probabi- 
Uties about the importance and the 
length of the discussions that are likely 
to taice place in respect of each Bill. 
So these are their proposals and we 
have to accept them, of course w illy- 
nilly, because after all, we must be 
businesslike. We must talk no doubt, 
but talk within limits. Therefore, it 
is the Business Advisorj’̂ Committee 
which considers all that.

Dr. Ram Subhag Singh (Shahabad 
South): But they do not read the Bills, 
Sir.

Mr. Speaker: I am afraid the hon. 
Member is making some allegation 
which is, if not highly, at least partly, 
defamatory about the Members of the 
i:ommittee. Anyway, this is the pro
gramme. '

Shri S. V. Ramaswamy: May I sug
gest. Sir. that the Tea Bill and the 
Coffee Bill may be taken together?

Mr. Speaker: Whatever it may be. 
We may take them together or not.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I have to report the 
following message received from the 
Secretary of the Council of States:

"In accordance with . tJie provi
sions of Sub-rule (6) of rule 162 of 
me Rules of Procedure and Con- 
rtuct of Business in the Council of 
States. I am directed to return 
herewith the Appropriation (No. 3) 
BiU. 1953. which was passed by the 
House of the People at its sitting 
neld on the 8th April. 1953. and 
Transmitted to the Council of States 
lor its recommendations and to state 
that the Council has no recommend
ations to make to the House of the 
People in regard to the said BiU” .

RESOLUTION RE SAFEGUARDING 
OF NATIONAL SECURITY RULES 
Mr. Speaker: The House will now

proceed with the further discussion of 
the following Resolution moved by 
Shri K. Ananda Nambiar on the 10th 
April. 19.53*

“ This House is of opinion that 
the Safeguarding of National Secu
rity Rules, 1949 introduced in the 
Railways, Postal, Defence and all 
tne other Central Government Ser
vices to discharge Government em- 
tjloyees without recourse to normal

procedure of disciplinary rules be 
cancelled forthwith and all those 
aischarged or suspended under 
these rules be reinstated” .

Prof. D. C. Sharma ^Hoshiarpjr). 
May I submit. Sir. that the time should 
be d-vided. "

Mr. Speaker: I could not hear the 
non. Member properly. What is the 
idea? Does he want to fix a time 
limit for each Resolution?

Prof. D. C. Sharma: Sir, there are
some Resolutions before^ the House and 
I wish that all those Rewlutions should 
be discussed and time should be allotted 
to all of them. It is no use giving all 
the time to one Resolution.

Mr. Speaker: I do not think I need 
enter at this stage into the larger ques
tion as to what should be the proper 
time to be allotted in the case of either 
a private Bill or a private Resolution. 
But, if it is the desire of hon. Members 
that there should be a time limit not 
only on the speeches but on the dis
cussion in respect of each of these Re
solutions, I am entirely in the hands of 
the House

Shri H. N. Mukerjee (Calcutta North
East): May I suggest that following 
the precedent set up in the case of the 
other non-official Resolution which came 
up previously, we might decide— ten
tatively suggest it for your considera
tion—to continue the discussion on this 
Resolution, which is of considerable 
importance, till about 12-15, leaving one 
hour for the next Resolution to be 
moved and discussed.

Mr. Speaker: I have no objection if 
the House is agreeable to it. The sug
gestion is that this resolution be car
ried on up to 12-15....

Hoo. Members: No Sir.
Mr. Speaker.......And then the other

Resolution be taken. What is the al
ternative suggestion?

- Pwrf. D. C. Sharma: I submit. Sir, 
that this resolution be carried on till
10-15.

Hon. Iflembers: No, no.
Prof. D. C. Sharma: That is my sug

gestion. I know whv the Opposition 
wants more time for that Resolution.

Mr. Speaker: Let us not go into that.
Prof. D .C. Sharma: I do not want 

to have any discussion on that. I went 
to submit in all humility that the first 
Resolutinr shouM hp given fin 
that is up to 10-15, the second Resolu
tion 60 minutes, the 3rd Resolution 60 
minutes and the 4th Resolution also 60
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minutes. We are living in a socialistic 
State and equalitv of time .should be 
given to all of them.

Mr. Speaker: Now, what is the view? 
I merely want the voices, I do not want 
any discussion. '

Dr. S. P. Mookerjee (Calcutta South
East): Voices, of course, will be ex
pressed. We want the Resolution to go 
up to twelve o’clock.

Sardar A. S. Saigal (Bilaspur): Let 
us have a compromise and have il 
eleven o’clock.

Mr. Speaker: We ^ n n o t  go on in
this manner.

Now. I think in a spirit of compro
mise— I am merely suggesting, I am en
tirely in the hands of the House— let us 
have two hours from now for this, 
which will mean till about 11-30.

' Shri H. N. Mukerjee: Sir, this is a 
matter on which th^ hon. Minister, T 
am sure, will give an exhaustive reply 
and the Mover also will have his reply 
to the discussion and that will take 
away a good deal o f the time. If you 
can extend the time...........

Dr. S. P. Mookerjee: Excluding these 
two speeches, it can go up to 11-30. "

Mr. Speaker: Hon. Members will
see that the other Resolutions are also 
important.

The Minister o f Home Affairs and 
States (Dr. Katjn): I have equal love 
and attachment for all the Resolutions. 
But, may I add for your information 
that this  ̂Resolution has already been 
di.«:r'ussed for about an hour and a half. 
I think the House will generally agree 
with me that what was said for about 
4.5 minutes was certainly irrelevant to 
the Resolution itself. So far as I am 
concerned. I am going to be strictly re
levant and will not take much time of 
the House unless I am provoked. My 
friend has got a habit of jumping in.

Shri H. N. Mukerjee: Is it in order 
for the hon. Minister to make the state
ment which is absolutely irrelevant?

Mr. Speaker: If any honT Member 
feels that the speech of another hon. 
Member is irrelevant he has the right 
to exoress *his view but not to charge 
the other Members with irrelevance, as 
the Deputy Leader o f the Opposition.

This Resolution will finish at 11-30, 
to meet the wishes of both sides. I 
am not fixing it as they say.

Dr. Katju: I only wanted to say
this much because my hon. friend said

that having regard to the importance 
of the Resolution, the Minister will pro
bably deliver a most exhaustive speech 
which will require a lot of time. I do 
not propose to take more than ten 
minutes.

Mr. Speaker: That clears the posi
tion.

It will be put to the vote at 11-30. 
Now, we start the discussion.

Dr. Katju: Then, it includes time for 
me also?

Mr. Speaker: Yes.

[ M r .  D e p u t y -S p e a k e r  in  th e  C h a ir 'i

Shri H. N. Mukerjee: I rise to speak 
in support of the Resolution moved by 
my hon. friend Mr. Nambiar. I wish 
to make three main points in regard to 
this Resolution. The first point I will 
seek to make is that the Safeguarding 
of National Security Rules as ap
plied...........

Mr. Deputy-Speaker: If hon. Mem
bers want to go out, they may go out 
in silence.

Shri H. N. Mukerjee: The first p( int 
I would like to make is that the Safe
guarding of National Security Rules are. 
in essence, repugnant to the fundamen
tal rights which include the freedom 
of association given to every citizen of 
the Indian Union.

My second point is..
Mr. Deputy-Speaker: Order, order. 

There is too much of talk in the House.

Shri H. N. Mukerjee: My second main 
point would be that already Govern
ment possesses in the shape o f the 
Government Servants’ Conduct Rules, 
sufficient safeguards, sufficiently strin
gent and peremptory safeguards against 
any subversive activity on the part of 
Government servants.
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My third point, to which I shall de
vote most of my time, would be the 
manner in which these Rules have been 
applied and the nature of the charges 
specified in some of the charge-sheets, 
which include and characterise normal 
Trade Union activity in most objection
able terms. The manner of the appli
cation of these rules arouses very grave 
doubts as to the real object of these 
Rules. Therefore. I suggest that Gov
ernment should do away with these 
Rules which are unnecessary and which 
are rather injurious , as far as the 
interests of our freedom are concern
ed.

Mr. Deputy-Speaker: We are not
able to hear at all. Order, order. I can
not understand why these chaprasU 
are also making noise here.

Shri V. P. Nayar (Chirayinkil): They 
follow a bad example.

Shri H. N. Mukerjee: I see the Min
ister is not interested. He is going to 
make a peremptory reply. I know it.
I have no illusions about it nor have 
I great expectations from him. But, 
anyhow, this is a matter which affects 
us very directly. It affects the basic * 
interests of the country very deeply.
I do not want to take much time over 
the point that this is against the funda
mental right of association. I know it 
shall be brushed aside as an Irrelevant 
factor. But. I do ask the Government 
to consider this aspect of the matter.

The second point relates to the Gov
ernment Servants’ Conduct Rules, 
which are there and which Govern
ment can invoke at any point of time. 
The Government are now making use 
o f these additional powers vested in 
them by the Safeguarding of National 
Security Rules. My suggestion is 
that they are absolutely unnecessary.

Now. last time when this Resolution 
was discussed, my friend Mr. Venkata- 
raman said that there were two kinds 
of activity among the working classes. 
There was genuine Trade Union acti
vity and there was spurious agitation- 
ism. Quite possibly he implied that 
those who are fighting for the cause 
mentioned in the Resolution were spu
rious agitators. Now, I will not go in 

^to a discussion of this matter. I would 
leave it to the workers of my country 
to decide what kind of Trade Unionism 
they are going to follow. You cannot 
fool all the people all the time. If our 
workers form* their own Trade Unions 
and follow particular lines of policy 
as Trade Unionists, it is because they 
have realised that to be Trade Unionists 
means for some that it will perpetuate' 
the present order, that you bring about 
a sort of reconciliation between ^pital 
and labour, and that you perpetuate a 
system where one class js the exploiter

and the others are the exploited, while 
for others Trade Unionism is an instru
ment for eliminating exploitation. Of 
course it is for the working people of 
the country to choose as to who are 
those people who should be in charge 
of our Trade Union movement That 
will be decided by the people of our 
country. L do not want to go into de
tails of that. But. I would refer to some 
details regarding the application of the 
Safeguarding of National Security 
Rules.

Earlier we have had assurances from 
people in authority, from the late 
Mr. Kurshid Lai, for example, who iiad 
said that police reports would not form 
the basis of the application of these 
Rules. Then again I find that on one 
occasion in 1952, the Director General 
of Posts and Telegraphs, in his com
munication in reply to a representation 
by the Union of Posts and Telegraphs 
Workers had said that there was no 
objection to the re-employment of those 
officials who were dismissed in connec 
tion with the issue of a strike which 
arose round-about the 9th March, 1949 
That was a period when the largest 
number of instances of the application 
of these rules happened, and the D.G.P. 
and T. made it clear in 1952 that Gov
ernment had no objection to the re
employment of those who were dismiss
ed in connection with the strike issue 
of 9th March, 1949. I say that this 
kind of attitude on the part of Gov
ernment shown from time to time has 
not really been respected, and that is 
seen in a large number of cases of abso
lutely gratuitous and unjustified inter
ference.

For example, there was the case of 
M. T. Krishnaswami, who was a clerk 
in the Telephones Department of Bom
bay. This gentleman had done about
21 or 22 years of service. He was plac
ed on leave without pay. Action was 
taken against him in September. 1952 
and he was given very vague charges. 
For example, he was told that he was 
a member of the Communist Party of 
India, that he had attended a Provin
cial Conference of the Communist Party 
of India and that he had visited the 
office of the Communist Party of India 
in Bombay. This gentleman replied 
that he was not a member of the Com
munist Party of India, that he had not 
attended the Provincial Conference of 
the Communist Party o.f India and that 
he did not visit the office o f the Com
munist Party of India regularly and 
that sort of thing. These are such 
vague charges that you cannot do any
thing more about them, but on the basds 
of them, a gentleman with twenty-two 
years of service was placed on leave 
without pay. He was not even given
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subsistence allowance. He was work
ing in Bombay and he was told in a 
letter which was sent to him by the 
Superintending Engineer, Telephones, 
Bombay District, on the 13th December 
1952, saying: —

“ If you wish to be heard in per
son by the Committee of Advisers, 
you will have to go to New Delhi 
and come back at your own expense 
and no travelling allowance from 
the Government will be paid to 
you.”

This is the position in which this gen
tleman has been placed and this is the 
way in which very vague and frivolous 
charges are made against people with 
long records ©f meritorious service. No 
allowances are paid to them and they 
are asked to travel at their own ex
pense if they are going to make any 
personal representation, even th ou ^  
they have to go to a place as far away 
as Delhi is from Bombay.

I can show you other instances also. 
For example, there is the case of Mohan 
Singh Gowda Singh. He was Installa
tion Sub-InsDector of Telephones in 
Bombay. He had put in 15 years of 
service, but action was taken against 
him under these rules on more or less 
the same charges. He was told that he 
was a member of the Communist Party 
of India. He was also told that he had 
to prove that he was not a member of 
the Communist Party of India. A let
ter came to him from the Superintend
ing Engineer. Telephones, Bombay Dis
trict. on the 22nd March, saying:

“ You have to accept or deny the 
accuracy of this allegation with 
facts in support of your state
ments.”

This is the kind of thing that happens. 
The man is told that he is a member 
of the Communist Party of India. He 
says he is not. Government does not 
place materials to show that he is a 
member of the Communist Party of 
India, if that is an offence, which it is 
not by any computation. Anyhow, 
thig kind of thing goes on all the time. 
No enquiry was made. No allowances 
were paid to him from about May, 1952 
to January, 1953. No enquiry was held; 
just an interview was given to this par
ticular employee with 15 years service 
to his credit.

There was a case, again of K. P. 
Sankaralingam. who had put in service 
since 1926. The charges against him 
related to speeches made in 1939. and a 
reference was also made to the fact that 
be had been arrested under the Defence 
o f India Rules in 1940 He was told

that he was also a member of the Com
munist Party o f India and in the 
charg-sheet all these references to 
what he had done in 1939 were men
tioned. It was “g&id, for example,—  

“ You addressed several meetings 
in 1939 under the Presidentship of 
Shri S. A. Jhabwala and Shri Zul- 
miram Chaudhury.

You were arrested on 1st July, 
1941 and detained under Rule 26 
of the Defence of India Rules.”

This is the kind of allegation made 
against a person who has been in ser
vice since 1926. The service is to be 
terminated in spite of some kind of an 
assurance given by the hon. Minister of 
Railways and Transport to a deputation 
comprising leading Members of the Op
position Parties last year.

I would like to refer to certain other 
cases which are. very revealing. For 
example, there is the case of an appren
tice welder in the Central Railways, 
Bombay, by name Ratilal Mohanlal. His 
service was terminated under clause 5. 
That clause says that the service can 
be terminated in case of physical unfit
ness or in case the person is guilty 01 
misconduct or has failed to pass any 
of the prescribed tests or examinations. 
No charge was made against him. A 
letter was issued, in which the only al
legation made against him is that they 
have a report that he was associated 
with Communist activities. That was 
the only accusation against him.

There are so many other cases also 
which show which way the wind is 
blowing. I would like to refer to what 
happened in the case of the Vice-Pre
sident of the Railway Workers Union, 
Northern Railway. Extremely frivo
lous charges were made against him. 
It was more or less the same thing, 
’HZ that he was a sympathiser of the 
Communist Party of India. Hari 
Krishna Gandhi was his name.

From Calcutta, I find that there is 
a very large number of cases. Mr. 
Nambiar has referred to at least some 
typical Railway cases. I shall refer 
to some of the cases in the Postal and 
Telephone service. There is the case 
of Shri Prushottam Banerjee. He en
tered the Department in February, 
1938. He was a member of the Su
preme Council of the Union of Postal 
and Telegraph Workers. This Suoreme 
Council passed a resolution in Madras 
in Febni.-’ rv 1P4P rlppidime not to 
launch a strike on the 9th March, 1949. 
In SDitp of this decipinn not to Ipimoh 
a strike certain members of the 
Supreme Council were arrested, and 
this gentleman was one of thpT̂ .̂ Lat
er. a fresh charge-sheet was framed 
against him, and this time it was said
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that he had circulated a pamphlet in 
which he was alleged to have partaken 
in subversive activities. The pamphlet 

. was in Bengali and said:

^
aft

It means: On 13th August, observe
the Unity Day of Postal and Telegraph 
Union Workers and prepare for a larg
er struggle. This word “ sangram" has 
been rendered into “ war” and it was 
said that he was setting up a “ war, 
committee” . Now, the word “ san- 
gram” is used everywhere in connection 
with Trade Union agitation and for 
having published this pamphlet as an 
office-bearer of* the organisation con
cerned. he was charge-sheeted twice 
and in spite of his service since 1938, 
he is still out of employment and: 
without any redress.

Then, there is the case of Mani GopaL 
Basu. He entered the Department in 
August, 1945, and he was discharged: 
on the 30th June, 1949 with only 
twenty-four hours notice, which is 
quite irregular. There are other 
cases, for instance, the case of Krishna. 
Gopal Bose, who entered the Depart
ment in 1941. He is still under sus
pension for nearly four years now.

There are several instances in the 
Telephone Department, for instance. 
Several telephone operators have been- 
discharged from service under this 
kind of extremely frivolous and irres
ponsible allegation. There was the 
very unusual case of Shrimati Anima 
Munshi, who was a telephone operator 
and' she got a special award as an eai- 
tremely capable member of the ser
vice. She also was removed from ser
vice on the gjround that she was par
ticipating in subversive activities.

Another case has lately come to my 
notice, and that is the case of Dur- 
gesh Chandra Banerjee. Against him 
the charge is made, among other equal
ly amazing charges, that he was mak
ing preparations for the May Day 
meeting in 1951. Now, May Day is 
celebrated by all labour organisations 
in the world. But it seems if you or
ganise May Day meetings you are lia
ble to come under the mischief of the 
Rules which Government have promul
gated. There are so many other in- 
.ctances which I could quote, but I am 
«?orrv I have not got the time. But it 
seems that Government is pursuing a 
Dol'cy which ’ is very dangerous be
cause it is absolutely in contravention

rrf those freedoms to which our people 
have a right to feel entitled.

As far as England is concerned, 
there are of course certain linutations 
on civil servants entering politics. But 
lately, a few years ago, there was a 
Committee, the Masterman Committee, 
which removed restrictions on civil 
servants taking p ^ t. in some measure, 
in political activity. Short of standing 
for Parliament. Civil servants in Great 
Britain have a great deal of rights. I 
am quoting from a leading editorial 
articles in “ The Statesman*' of the 22nd 
March. 1953 under the *^ading ‘CiyU 
servants and politics’ , where it is said 
that in Britain now “ 62 per cent; of all 
civil servants will be freedf as well as 
a further 22 per cent, (subject to cei 
tain conditions^. The remaining 16 
per cent, (those connected with policy 
and those whose wo»k deals directly 
with the citizen in relation to his pers<^ 
nal circumstances') are stiU barred 
from national political activities but 
■can, with permission, take part in local 
Government” .

We are not expecting that in India' 
we shall get this kind of things 
straightaway. But we do not want the- 
kind o f probings and screenings in the- 
manner of himdred per cent Ameri
ca a Ism: that is the kind of thing" 
which Government seems to be trying, 
ito do and that is why we must raise 
<our voice against this kind of in'vasion: 
o f the liberties of our people. UliBse 
cases show, and if Government is ready' 
we are prepared to sit round the table,, 
we are prepared to show Government 
bundi«ds of cases of this description 
where absolutely frivolous charges are 
jnade against these people. These? 
charges relate only to Trade Union 
activity. We see the hand writing on 
the wall where the Home Ministry 
sends out a q^cular that outsiders 
.should not be brought into the Unions. 
We see also in the ‘^Eastern RaihmiTf 
Gazette'*, for example, there was a 
statement—I will give you the date, it 
was on the 2nd January. 1953—where 
it was said that even in cases w hve^  
a legal remedy is admissible, a Gov
ernment servant who tries to seek a 
decision on such issues in a court of 
law should not do so and that would 
be looked upon as anti-disc^line. Then 
again, it is said that Govefnment ser
vants should not approach Members of 
Parliament with their grievances. Now.
T do not know what is what in this 
country. But I do know this that 
sometimes Government servants for the 
^rime of approaching the Members of 
Parliament haye been punished, as 
happened last year in the case of the 
Income-tax emplbyees of West Bengal 
who had the misfortune of inviting to
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a meeting Congress M.P’s elected from 
West Bengal as well as non-Congress 
M.P’s elected from that State. We see 
the hand writing on the wall. This is 
the way in which the Government is 
functioning. Government is trying to 
keep these Trade Unions in absolutely 
subservient conditions. Whoever tries 
to act in a real Trade Union spirit and 
tries not only to bring about a tem
porary amelioration of the condition 
of the working classe* but also to 
bring about a basic change in the so
cial structure, whoever tries to work 
as a Trade Unionist because as a com
plement of democracy, as a real con
summation of democracy he wants the 
elimination • of exploitation of these 
people in present-day society, whoever 
conducts a Trade Union in a soirit of 
genuine democracy comes under the 
Damocles’ sword %of Government re
pression. And that is why the appli
cation of the Safeguarding of National 
Security Rules appears in such a lurid 
light. I say this is against the funda
mental rights guaranteed to every citi
zen under the Constitution. Govern
ment, besides, can draw upon the Gov
ernment Servants Conduct Rules in 
cases of subversive activity. And I say 
the application in practice of the Safe
guarding of National Security Rules 
has been such that it is a handle for 
nothing but abuse— and with a very 
big A. I challenge Government to say 
that it has not been abused in a very 
large number of cases. I challenge 
Government that in spite of the assu
rances of sympathetic consideration, 
that sympathetic consideration has 
never been given so far. I am prepar
ed to say even now we do not want 
to push Government into an obstinate 
comer where opposition would come 
from that side and, we shall also have 
to shout against Government and a 
stalemate would arise. # Let us meet 
together, even now at this late stage, 
let us try to prove to Government, with 
materials and documentation. that 
these cases are such that the steps 
taken should not be proceeded with. 
And if after that Government still de
cides that it has got to persist in its 
present policy of application of these 
Rules I am sorry for the Government 
of my country. And that is why I 
support the Resolution moved by my 
friend Mr. Nambiar.

Shri K, C. Sodhia (Sagar); I depre
cate in very strong terms the introduc
tion of Dolitics in the great body of 
our Services working in this country. 
It will be a very bad and sorry day 
for us if we just try to win th^m either 
to the C on fess  or the Communist or 
any other side. There are already 
very strong comments in the country

that discipline in the Government ser
vices is diminishing every day. There
fore any attempt on the part of any 
party or any individual or any leader 
to that effect must be condemned by 
the whole people. All Government ser
vants must do their work properly. It 
they have got any personal political 
beliefs they may have them at their 
houses and when they are away from 
their duty, and that too in such a way 
as not to set a bad example to other 
people. It would be a very sad day, 
even for the Communist Party of India, 
if they try to encourage people and 
want them to be a set of idlers. We do 
not want idlers in this country and wc 
must extract work from all people 
who are working in the Government. 
Therefore I say that anything which 
brings Government servants properly 
to their duties is in the best interests 
of the country, and I strongly depre
cate and oppose this Resolution.

Shri B. S. Murthy (Eluru): I en
tirely agree with the previous speaker 
that no politics should be introduced 
in the ranks of the Government ser
vants. But this is not a question 
where Government servants are treat
ed as Government servants. It is a lun- 
damental right of every worker to 
take part in Trade Union movement 
and therefore we are now trying to 
deal with the question on the basis 
of the Trade Union movement in 
India, and not affecting the Conduct 
Rules of Government servants.

There is a genesis for this Safe
guarding of National Security Rules. 
In 1949— I think it was on the 25th 
of February—a Bill known as the Es
sential Services (Prevention of 
Strikes) Bill was introduced in Parlia
ment. Because there was a lot of 
opposition to the introduction of this 
Bill, it was ultimately withdrawn on 
the 5th of March, 1949 «Qnd before 
the withdrawal, the Prime Minister, 
Pandit Nehru, in the absence of the 
Home Minister, read out a stat«ement 
by the Home Minister and also made 
a speech cataloguing the reasons 
necessitating the withdrawal of the 
said Bill. The statement of the Home 
Minister was to the effect that “ a 
violent and brutal challenge to the 
State was in existence” . Therefore 
the Government thought of bringing 
that piece of legislation but subse
quently they thought such a necessity 
was not in existence at that time and 
therefore they were prepared to with
draw. In withdrawing the said legis
lation, the Prime Minister said that 
“ it has been stated by some people 
that the Government was trying to 
aim a blow at the Trade Union
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organisation and their gei;teral desire to 
strike” . Well, it is always the most 
safeguarded right of the worker thai 
his right to strike should never be 
interfered with. In many a country,, 
both the employers and Governments 
have tried their best to see that this 
fundamental right of the worker to 
strike is not put into force, I am glad 
that the Trade Union movement has 
gamed strength in all countries and 
so also in India; but the Safeguarding 
o f  National Security Rules, in a way, 
have affected the fundamental rights 
ot the workers. Many cases have 
been cited by other speakers including 
Mr. Nambiar, who has tabled the Reso
lution, and also Prof. Hiren Mukerjee.
If an outsider—^granting that person \ 
is not a Communist— is invited to 
preside in a meeting or inaugurate a 
meeting of the workers. Government 
have not been giving permission to 
hold such meetings. I consider that 
the non-working people may not have 
a n y  place in the actual running of 
the Trade Unions but extending in
vitation to leaders outside the workers 
should not be a taboo simply because 
they do not belong to the governing 
party. When people belonging to the 
governing Rarty. Congress, whether 
they have done any work or not. are 
bemg invited and taken in procession 
to lead mass movement of workers, 
wnv not other people also be given 
ihe same opportunity unless the per
son in Q u e st io n  is one whose antece
dents are questionable?

Again, the Prime Minister said at 
that time that “ certain groups are 
bent not so much on strike but oa 
creating disorder and chaos and .in
dulging in acts of sabotage” . These 
words were uttered in 1949 and now 
we are in April. 1953. Times have 
changed. Much water has flown 
under the bridge and even today to 
think that these Rules are quite essen
tial to safeguard the security of India 
and that nearly 400 Central Govern
ment servants, who are affected by 
these Rules, can below up the Govern
ment is rather strange if not curious.

Again, the Prime Minister at that 
time said “ I am quite sure that the 
vast majority of people and \\orkers 
are not affected by it” meaning the 
sabotaging of the activities of certain 
groups of people “ and strongly disap
proving of it.”  When a “vast majori
ty of the people” are not affected by 
these saboteurs what is the necessity 
for having these Rules still on the 
Statute Book and the Government 
taking recourse to these Rules every 
now and then?

Once again I would like to be permit
ted to quote the Prime Minister. Con
cluding his speech he said, *‘This

Government as a whole is bent not 
only in improving the general condi
tion of labour................ —that is rather
putting it wrongly,—but of giving it 
a rightful place in the governance of 
the country” .

10 A.M

Again, the Planning Commission 
have stated that “ the worker is the 
principal instrument in the fulfilment 
of the targets of the Plan and in the 
acnievement of economic progress
generally, his co-operation...........” ,— I
want the Home Minister to mark this 
v,ord ‘co-operation’,—“will be an es
sential factor in creating an economic 
organisation in the country which will 
best subserve the needs ot social jus
tice” . I would also like the Home 
Minister to underline the words “so
cial justice” .

An Hon. Member: He has under
lined.

Shri B. S. Martby: If these are the 
pious expressions of goodwill given 
by the Government through their 
spokesman, the Prime Minister, that 
the worker is the pivot and around 
him the country is going to build a' 
new social structure. I think cases 
against certain workers who have now 
been made to suffer under the Safe
guarding of National Security Rules 
be withdrawn and the Rules'also must 
be abrogated forthwith.

Another point. The persons affect
ed are Government employees. Gov
ernment have come forward saying 
that there must be arbitration. The 
Government have also been saying that 
there must be conciliation. In these 
cases where injustice has been done 
to these workers, no arbitration, no 
conciliation has taken place and the 
Government cannot say that they ran 
oe the accuser as well as the Judge 
at the same time. There must be 
jusUce done for these people and the 
fundamental rights guarantee that no 
person should^ Be. victimised. . There is 
this injustice in denying them to know 
for what reasons they had been sent out 
o f service. Government has been, I 
thmk, suffering under a prestige- 
phobia. I am sorry that the Govern
ment has not realised that the rank 
and file of the whole Trade Union 
movement of the labouring classes in 
this country are looking at .these Rules 
with great apprehension and that they 
consider that these Rules must be 
abrogated as early as possible and that 
the Service Rules governing the con
duct of Government servants are 
enough to take care that no activities 
of sabotage could be indulged in bv 
any person who is anxious to indulge 
in anti-social activities.
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[Shri B. S. Murthy]
Dr. Katju mentioned on the last oc

casion that Judges also commit mis
takes. Therefore he said there is a 
small Judge and there is a big Judge. 
Hence, there is a^so a right of appeal. 
Now taking that a Government oflRcer 
is a Judge— he may be a small Judge 
—what is the harm in having a bigger 
Judge to see that all these cases, near
ly 400, are entrusted to a Judicial Tri
bunal and then Government officers 
trying to give aU the informatior 
available with them to prove that these 
persons were rightly punished. Why 
should they fight shy of facing a Judi
cial Tribunal? If it is proved that a 
person was really against the security 
of the country and was working in a 
treacherous manner affecting th^ 
safety of the country, he must be 
punished. I am not one who is trying 
to give support to people who betray 
the interests of this country but in 
the name of the Safeguarding of 
National Security Rules, nobody should 
be denied the fundamental rights 
guaranteed under the Constitution. It 
says that everyone should be given a 
hearing in his own case. But here, 
no hearing of the cases no charges 
are openly given and no judgment is 
passed. If an officer is prejudiced 
against somebody for certain reasons, 
he secretly reports to his seniors that 
such and such a man is considered 
dangerous. Immediately he will be 
sent out of the service and then be 
is forgotten as far as the <Jovemment 
service is concerned. Any kind of 
appeals from him will be of no avail. 
This is rather unjust in a free India 
like ours. As I was stating earlier, 
only 400 people are now ihvolved 
either in the Railways or in the Com
munications. It is rather curious io 
think that these 400 people will block 
the country’s progress that country’s 
security will be at stake and that the 
Government machinery wiU not run, 
and therefore the Safeguarding of 
National Security Rules are required 
to lubricate the governmental machi
nery. I think this is rather a strange 
state o f affairs. I hope Dr. Katju, the 
learned, sane and sagacious Home 
Minister that we are having, will be 
able to appreciate our point of view. 
It is not as if we, the Opposition 
Members, are trying to bring pressure 
upon the Government as far as these 
Ru^es are concerned. The whole coun
try, in particular, the working classes 
are anxious to see that these rules ?ire 
withdrawn so that every worker can 
take pride in trying to improve his 
Trade Union, thus trying to build a 
stable and healthy Trade Union move
ment in this country. I hope the hon. 
Home Minister will see that some sort

of justice, if not full justice, is done 
by these people who have ^?een victi
mised ^>r no fault of theirs.

Sbri M. S. Gurapadaswamy (My
sore): These Rules, to my mind, are
very draconian in character. They 
militate against the very spirit o f  
the Constitution and they are 
against some of the fundamental 
rights conferred by the Constitution 
on our citizens. I want to discliss 
this matter and few other issues, such 
as how these Rules affect the Trade 
Union rights of the labourers, how 
they are out-moded, and how they 
confer a lot of power on the Railway 
officers, and how the3»̂ have been mis- 
ILsed and improperly applied.

These Rules were promulgated in 
the year 1949. According to the prO' 
vision in the Rules, any employee if 
the Railways or Posts and Telegraphs 
or Defence may be discharged frotr 
service on mere suspicion that that 
emloyee is engaged in some subver
sive activity. The Rules do not pro
vide for any scope for the employee 
to be heard. The employee will have 
no opportunity to prove his inno
cence. The case will not go before 
either a Tribunal or any other judi
ciary. The entire matter is considered 
by the officers. The officers will act as 
.Judges, jurors as well as prosecutors. 
No opportunity is given to the em
ployee to cite witnesses, or justify his 
stand or to tender evidence, or argue 
his case or prove his innocence. That 
is why I say that these Rules are 
very draconian in character. They are 
not in any way fitted to the new cir
cumstances in which we are living. 
We have now got a Constitution. 
The Constitution bestows certain 
fundamental rights to the people. It 
is one of the fundamental rights for 
any one to have recourse to a judicial 
enquiry, and to legal defence. There 
are cases which prove that these 
Rules have been promulgated to sub
vert the activities of genuine Trade 
Unionists. I am not a communist; T 
am not arguing for communism 
But, I ^ant to make it c^ear that this 
is not the way of condemning sub
versive activities. By making the 
Rules rigorous, by enacting such 
severe draconian Rules, you are en
couraging subversive activities in
directly instead of condemning or 
thwarting .‘subversive activities. The 
Durpose for which these Rules were 
framed will not be realised. If these 
Rules are continued for lone. then, 
there may be a greater possibility of 
subversive activities growing as a re- 
suU of these Rules. So, these Rules 
do ' not provide a solution. Thov 
rather ofTer a cause for furthering
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subversive activities among labour
ers. Some interested persons may 
take the opportunity to exploit the 
psychology of the workers. They 
may incite them; they may tell them; 
here are Rules against you, why 
should you not oppose these Rules, 
why should you not organise your
selves, why should you not stage a 
strike. They may do all this mis
chief. These Rules, therefore instead 
of eradicating or suppressing the sub
versive elements^ in society, will 
rather encourage them.

There is an interesting case regard
in g  the abuse of these Rules: Sam- 
bandam versus General Manager, 
South Indian Railway, Trichinopoly. 
In that case, the petitioner went to 
the High Court of Madras for a writ. 
The High Court decided that the 
procedure that has been envisaged in 
these Rules has not been strictly and 
fairly followed by the authorities. 
On that ground, the High Court said 
tl>at the petitioner should be rein
stated. Till now that man has not 
been reinstated. Though there has 
been a g r a v e  i r r e g u la r i t y  on the P a r t  
of the Railway authorities, in regard 
to the procedure, there has not been 
any confession of their fault; nor has 
the injustice been redressed. There 
are so many other rases of this type. I 
have no time to quote all these cases. 
But. I point out that even the mini
mum safeguards provided by these 
Rules have not been adhered to nor 
even followed by the Government. 
In their zeal to suppress all activities 
O f Trade Unions, the.y are rather 
hasty in discharging or dismissing or 
harming the labourers. They have 
not even looked in ^  the procedure 
that is laid down in these Rules As 
I said even the limited safeguards 
have been over-looked • in many cases. 
That shows how the Government is  
acting in an irresponsible manner 
The Rules provide a Committee of 
Advisers to go into questions of dis
missals, suspension, etc. But, this 
Committee consists only of depart
mental officers and they are the very 
officers who discharge or dismiss the 
employees. These officers cannot be 
expected to reconsider the cases in 
v/hich thev themselves have passed 
orders. They will certainly not re
vise the order; they will stick to their 
original order even while they sit 
]n the Committee. So. no redress or 
no relief can be expected as a result 
of this Committee meeting. So, this 
provision- of a Committee is not doing 
any favour or giving any helo to the 
employees, and to the victims. So, 
we cannot justify the Rules on the 
basis of this ground. Let not the

Minister say: “ We have made pro*
vision for a Committee. There wiU 
be an enquiry and the victim will be  
heard.'* It does not give relief that 
is expected. A  tribunal would have 
been more advisable. In the case o f  
the Preventive Detention Act we 
have got a tribunal. It is better than 
this. Even that is not provided by 
these Rules.

Further, there is no judicial en
quiry at all. The victim can go to 
the High Court for a writ. That is. 
the only way open to him. And it 
is very costly. So, by taking into 
consideration all these points, I say 
that these Rules are very outmoded, 
they do not fit into the new demo
cratic circumstances, and they will 
not serve the purpose for which they 
have been promulgated. I call upon 
the hon. Minister therefore, to with
draw these Rules immediately, and 
reinstate aU the employees who have 
been discharged or dismissed from 
service. So far. nearly 30 peopie- 
have been reinstated according to the 
statement by Mr. Lai Bahadur 
Shastri. But still there are nearly 
300 people more remaining in the. 
list. They have not been reinstated, 
and their families are suffering. They 
are in a very miserable condition, 
and they are sending us api::«als. 
But we also are in a helpless condi
tion except to appeal to the hon. 
Minister that these Rules should be 
withdrawn immediately and these 
people who have been dismissed or 
suspended from service should be 
reinstated. And that is the only way- 
of removing the misery of these em
ployees. So, 1 urge upon the Govern
ment to look into the question with 
democratic and liberal spirit. They 
should not be vindictive, and the.y 
should be magnanimous in their attitude.

As a result of these Rules, Trade 
Union activities have been suppressed 
m many parts, particularly in My- 

the attention of 
the Minister to the fact that many 

to in any
£? j.  ̂ because they say: 

These Safeguarding of National Se-. 
cunty Ru’es have been promulgated 
^ d  we may be suspected of some 
bad activity or subversive activity 
and we may be punished.” In tnis 
way they are terribly afraid of thp 
existence of these Rules. Unless voii 
remove these Rules, there is no scod“ 
for genuine Trade Union activity 
There may be Trade Union activity 
under the shadow of the Government 
That IS quite possible, but there can
not be independent Trade Union 
vity so long as these Rules rontinu©. 
in operation. The whole labour dassL
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[Shri M. S. Gurupadaswamy.] 
is terribly obsessed of these Rules, 
and the result is they have been 
paraVsed, and they have been con
demned to lass'tude and inactivity. 
Many Railway labourers are ignorant 
and they do not know the real nature 
o f these Rules. I honestly believe 
that if these Rules are repealed, the 
labourers will respond to the gesture 
o f the Government, and they will 
never resort to any subversive acti
vity.

By asking Government to repeal 
these Rules. I am not in any way 
-encouraging subversive activity. If 
iiiere are subversive activities, you 
can deal with them. There are other 
Rules at hand. These Rules however 
are not necessary. Even during the 
British days, '^ e s e  RiOles wei^' not 
there. Only when the Congress 
came to power, they have promulgat
ed these Rules. What is the reaacn? 
When Britishers thought that they 
<jould manage the Railway labour 
without such Rules, why the Cong
ress Government cannot do likewise? 
There is no justification for the con
tinuance of these Rules. So, I ask 
the Minister to agree to and appre
ciate the spirit of this Resolution. It 
might have come from a Comnmnist 
Member. But, let him not view it 
in the light that because it has come 
from a Communist Member, he must 
not agree. If he wants any reason
able amendment to this Resolution 
we wijl accept it, but we want him to 
appreciate the spirit underlying tliis 
Resolution. Let him not repeat what 
he said the other day regarding Sar- 
dar Hukam Singh’s Resolution. I 
am making a constructive s u g g e » t i3 n . 
If he wants our genuine co-operation, 
we will extend it and we will help 
him in condemning all subven-'ive 
activities, if there are any. He must 
take our assurance as genuine aiiii 
react well to our demand.

With these words, I close. ^

Shri K. K. Desai (Halar): I had
no intention to take part in this de
bate but the party that has sponsor
ed this Resolution and the way in 
which the Resolution has been sup
ported creates certain Iniisapprehjen- 
sions in the minds of the people. I 
W’ould like to place before this House 
the circumstances under which these 
Rules were promulgated in this roun- 
try.

In the year 1949 there was the dan
ger of a strike in the Railways, and 
ihe whole transport was being jeo
pardised. Immediately after we i?ot

independence, there were certain ele
ments in our country who were out— 
in my opinion, induced— to jeopardise 
our very independence by utilizing 
the discontent there may have been 
among labour. And under these cir
cumstances these Rules were promul
gated.

The All-India Railwaymen’s Fede
ration withdrew the strike notice on 
making a sort of agreement with the 
Railway Board. The National Rail
way Workers’ Federation also did not 
want a strike. At that particular 
moment, certain sections of the com

, munitv who were taking their inspi
ration from outside, wanted the strike 
still to continue, and even when the 
strike was withdrawn, they called 
upon the Railwaymen to go on strike. 
(A n Hon. M embers: No.) At the same 
time, the workers in the defence in
stallations, in the postal services and 
other were also being assiduously 
asked to help them. Under those e 
circumstances these Rules were pro
mulgated. Now, it is for the Govern
ment, in its own discretion, to judge , 
whether the time has now come to 
modify these Rules so as not to inter
fere with genuine Trade Union acti
vity. The friepds here who say that 
it will interfere with genuine Trade 
Union activity are referring to a type 
of Trade Union activity which is only 
being conducted with a view to use 
it for their beloved political purpose.
If they declare here and now and 
genuinely that they have nothing to 
do with any inspiration from an out
side country for conducting their 
Trade Union activity which is alway.s 
changing from time to time, then the 
Government will be well-advised in 
the interests of the majority to amend 
or modify those Rules.

Shri Nambiar (Mayuram): It has
b e e n  r e p e a t e d ly  s t a t e d  h e r e .

Shri K. K. Desai: I have heard you 
enough and with patience. You have 
got to hear me.

Shri Nambiar: That statement ^as
been given..............

Mr. Deputy-Speaker; Order, order 
The hon. Member had 41 minutes to 
speak. He can reply later.

Shri K. K. Desai: But that state
ment about peaceful and genui:;e 
Trade Unionism would have to b? 
judged in action. A simple declaration 
would not convince an established 
Government under democrac,y whr: 
will not be simply taken Id by surh 
slogans, for they are only r'ogans and 
nothing else. The Government have
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got a huge responsibility to keep law 
and order in the country. It has also 
got the responsibility to put this coun
try on a proper democratic basis. U 
the Government come to the conclusion 
that these Rules, if they are »vith- 
drawn, would not interfere with the 
genuine desire of the majority of the 
people to advance democracy, ihere 
will be no difficulty in doing so. But 
as long as there is doubt and suspi
cion in the minds o f all the genuine 
democrats that a particular group in 
this country is determined to subvert 
our democracy by taking its inspira
tions from outside, as long as a move
ment is there in the form of the 
Cominform Movement which is guiding 
the international activities of a parti
cular group, I think it will be very 
unwise to abrogate or withdraw these 
Rules. That it does not interfere with 
the genuine Trade Union movement 
can be established from the fact that 
after the independence movement, and 
after the attainment of independence, 
genuine Trade Union movement all 
over the country has flourished. It 
has got more membership today than 
at any time in the history of the Trade 
Union movement. I. for one, would 
not oliject to any democratic Trade 
Union movement in its proper sense, 
even if it flourishes against my own 
organisation. For instance, there is 
the Hind Mazdoor Sabha. which is 

«a Trade Union movement, and has 
flourished. I have got not the sligh
test doubt in my mind that it will 
flourish, and i would be prepared to 
co-operate with that organisation. As 
you will see within the next day or 
two, the National Railway Work.ers’ 
Federation, and the All-India Kail- 
waymen’s Federation. whose Presi
dent is Shri Jai Prakash Narain, and 
we in the public sector are trying to 
make a sort of common front for the 
Trade Union workers. That will hap
pen tomorrow or day after or in the 
near future.

As far as this particular Resolution 
is concerned, 1 oppose the Resolution 
as such. But at the same time I 
would like to make an appeal to the 
hon. the Home Minister in this connec
tion. With the sense of responsibility 
that he has got, he has to main'am 
the law and order situation in the 
country. If he is convinced that the 
security of the country is safe, then 
he can modify these Rules in such a way 
that they may. not interfere with 
genuine Trade Union movement, or 
for the matter of that, the activities 
of any genuine political party which 
has as its basis the democratic set-up 
of life. This is all that I have to 
say in this behalf.

Now, it has been stated by Mr. Lai 
Bahadur Shastri in the course of his 
answer to one of the questions put on 
the floor of the House, that 30 people 
who were dealt with under these Rules 
have been reinstated. Mr.. Gurupada- 
swamy this morning stated that about- 
300 people are still awaiting...........

Shri B. S. Mnrthy: 400.
Shri K. K. Desai: ...a favourable 

reply from the Railway Ministry. 
The Committee that has been appr>int- 
ed under these Rules, according to 
them, serves no useful purpose, be
cause they are themselves, as Mr. 
Murthy or Mr. Gurupadaswamy would 
like to say, the judge and the prosecu-^ 
tor.

Shri B. S. Murthy: Yes.
Shri K. K. Desai: One can under

stand this After putting these people 
out for the last four or five years, if 
there is a genuine grievance— and 
after all, they committed the mistake 
in the year 1949, by trying to support 
a subversive strike that was being 
contemplated— I would certainly ap
peal to the Government to judge 
those cases independently. The Gov
ernment cannot afford to be vindic
tive. Why should Government be 
vindictive against any loyal citizens 
of this country? If they are loyal, I 
do not think it will be improper on my 
part to suggest to the Government 
to re-examine those 300 or 400 cases, 
and if they are satisfied that there 
will be no danger to the security o f  
the country, they can be reinstated, 
and there is nothing wrong about it! 
As far as these Safeguarding o f  
National Security^ Rules are concern
ed. I am very definitely of the view, 
that the time has not yet come ta 
entirely abrogate them or withdraw 
them. But the time has certainly 
come— because we have established 
our democracy on a firm footing, and 
we are trying to establish it sti’ l 
firmer—when it will be in the inter
ests of the country as such^ that these 
Rules may, be modified, consistent 
with the security which we have been 
able to achieve in spite of the sub
versive tendencies and activities of a 
section of the people in this country.

With these few words, I would like 
to place before the Government what 
I thought and what I think about 
these Rules.

Shri Bogawat (Ahmednagar South): 
Sir, I thank you, for the opportunity 
given to me. As »*egards this Reso
lution, I feel that the time has not yet 
come for the withdrawal of these
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Buies. We cannot forget the subver
sive activities of some groups in our 
-country and the anarchy created hy 
tjiem from time to time. So long as 
-these activities are gomg on m our 
country, they are a red signal that 
our infant democracy is not safe. We 
cannot forget, as was staled by my 
hbn. friend Mr. Khandubhai Desai, 
the attempt to foster a strike at a 
time when the people of Bihar were 
without food, and food had to be seni 
to them. A number of such instances 
nan be given. It is the duty of every

• Government servant to be loyal and 
to be disciplined. So long as the dis
cipline is maintained, and they are 
loyal, there would be no harm. But 
wneh the Government found that 
these activities were going on in 
several departments which are very 
essential, like the Defence, Posts and 
Telegraphs, the Railways departments, 
and when instigations were going on 
even amongst the Government ser
vants, and some of them were not 
■keeping discipline, it was found neces- 
-sary to formulate these Rules. My 
non. friend Shri Gurupadaswamy said 
that this Resolution should not be 
taken lightly simply because it comes 
from a Communist Member. But in 
the whole country, we cannot forget 
the activities of our red friends. We 
cannot forget how they carried on 
their activities and how they wanted 
to create anarchy in several parts of 
the country, and how they instigated 
even Government servants. So my 
humble submission Is that so long as 
our friends take their inspiration from 
'Outside countries, and so long as they 
are not sticking to the principles of 
democracy or want to interfere with 
thfi Government aervams. these Rules 
are quite essential If they come to 
their senses, behave properly and non
violently, and make a proper agita
tion. then certainly these Rules can 
bp modified or even abrogated.

Many points were stated by Mr. 
Khandubhai Desai,— and I only want- 
-ed to place these few points before 
the House— and I do not want to take 
UP the time of the House by going 
over them again. But I would only 
like to submit that if our red friends 
come to their senses, and carry on 
their activities in a peaceful and non
violent manner, consistent with se
curity and peace, then these Rules 
may be modified and even done away 
with. But so long as they take it into 
their heads t© instigate Govefnment 
servants, with a view to furthering 
their political ends, these Rules £re 
quite necessary. That is all my hum- 

t)le submission.

, Dr. S. P. Mookerjee: I would appeal 
to tne House to consider this matter 
dispassionately and not from any 
party point of view, I believe all 
seciions of the House can agree tu 
certain fundamental principles—it 
aoes not matter which party is in 
charge of the Government for the 
time being. We are not discussing 
the general political situation in the 
country nor the difl!erent view points 
wnich may be advanced in the politi
cal field. We are discussing how far 
act.'on— drastic action— is justifiable 
against Government employees for 
wnat is called alleged subversive acti
vity, and also if such action is taken, 
wnat snou'd be the procedure which 
should be fair and just in such cir
cumstances.

It is common ground— at any rate, 
it should be common ground—that 
our Civil servants, from the highest 
to the lowest, must owe conjplete ^nd 
undivided allegiance to the State. 
When I say the State, I do not mean 
the particular political party which 
may be ruling the country for the 
time being. Unfortunately, today the 
State is equal to the Government 
Party apd that is equal to the Cong
ress. The second is that our civil 
servants - should be able to keep in
formation which they possess in their 
official capacity to themselves and 
not divulge such information to the 
public. That also is certainly a salu- 
tarv principle. Thirdly, they should 
not be participants in party politics. 
Now, if we agree to these three funda
mental principles which, I believe, are 
to be found in existence in every 
democratic country, then the question 
arises how far should we allow our 
civil servants to take interest in poli
tical matters outside their office. 
Now. all of them are voters, and sure
ly they can have their bias for or 
against particular parties. And it 
should not bother the Congress today, 
which is the ruling party, if it is a 
fact that a large section of the Gov
ernment employees today for some* 
reason or other are not supporters oJ 
the Congress. They may support the 
Government. So long as the policies 
are enunciated by the Government, it 
is certainly expected that every civil 
servant will give effect to such poli
cies. There is no question -of thejr 
being disloyal in the matter of carry
ing out the State policies—there is no 
doubt about it. But what is the 
nature of the Rules that we are dis
cussing? We are not discussing the 
ordinary civil servants* Rules. You 
have ample provision there to deal 
with any case where there is any
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breach of discipline, as the hon. 
friend who spoke last said— ĥe refer
red to prevention of breaches of dit>- 
cipUne. Undoubtedly, and there are 
ample rules framed by our Govern
ment as also by other Governments 
•where sui;li l)fcarhcs of discipline can 
t)e adequaluly and sufficiently dealt 
with. But these Rules were promul
gated at a very spei^ial time to which 
reference was made by Shri Khandu- 
bhai Desdi-'tlie Raihva} strike and so 
forth. But as he appealed to the 
Minister, so I wou’d appeal to him— 
if my appeal is of any value— that the 
whole question should be considered 
de novo at this stage. These Rules have 
not worked satisfactorily. What is the 
“basis of these Rules? How do you pro- 
■ceed? You mention certain organisat.ons 
and you say that if anyone is a member 
o f  any such organisations or is suspec
ted to be associated with such organisa
tions or is suspected to have sympathy 
•with such organisations, then it is deem
ed that he is supporting subversive ac
tivities. The Rule says that it is suffi
cient under such circumstances for the 
notice of discharge to be issued. 
The M inistry will communicate to 
differenf Ministries from time to time 
a list of organisations which, in the 
opinion of Government, are engaged 
in subversive activities and the mem
bership of or association with any of 
them will be considered a good ground 
for the issue on a Government servant 
o f the notice referred to in the ins
tructions. And further it is stated 
that when the charge-sheet is handed 
over^ to such a Government employee, 

will not disclose the source of infor
mation It is very categorically put 
down here that care should be taken 
to avoid any particulars being given 
which might involve a disclosure of 
the sources of information. Not only 
non-information’ of the sources of in

formation, but not even giving parti
culars if they lead to the disclosure 
o f  the sources of information! Of 
course, as you know. Sir I have no 
love for the Communist Party. It is 
:a different matter. They have also no 
love for me. But the manner in 

^ hich administration is supposed to 
bp carried on behind the ‘Iron Cur
tain’ in this country is sufficiently in
dicated in the very Rules which our 
democratic Government have framed, 
you are. dealing with whom? Not 
with outsiders, but your own em
ployees and you are saying that if 
they are supposed to have sympathy 

•with certain organisations, which you 
'have mentioned in the Rules, then that 
IS good ground for serving a notice of 
■discharge on them. The Communist 
T*arty is one of such organisations: 
then the RCPI, HSPI, RSS, MusUm

National Guards, Khaksars. and an 
amendment was recently made to in
clude Marxists Forward Bloc. Now, 
what is the position with regard ' to 
these organisations today? Is any of 
these organisations banned in the 
country? Many of these organisations 
openly put up candidates for election 
to Legislatures and to Parliament and 
they succeeded. There is no attempt 
on the part of the Government to 
prevent such organisations from func
tioning legitimately in the country. 
They are functioning today— openly— 
whatever their views ma.y be. And 
you pass certain Rules indicating that 
if any Government servants are sus
pected to have sjrmpathy with any 
such organisations, it is a sufficient 
reason to turn them out . of Govern
ment service, not giving them infor
mation even, particulars as regards 
the sources of the charges which are 
levelled against such individuals.

Sometime ago I gave you, Sir. an in
stance which I personally knew where 
gross injustice had been done to a 
Government servant, and when I ap
pealed to Sardar Patel^ an enquiry 
was made and that officer was rein
stated. It looked like a complete cut 
and dried case, but then when it ap
peared that the police information 
was obviously wrong, the man was 
reinstated. He is even today an im
portant officer serving in the Govern
ment of India in Delhi. There have 
been lots of such cases but the whole 
approach to the problem is wrong. 
Your Government servants are there. 
They are adults, they are citizens of 
free India. They are certainly en
titled to have sympathy with certain 
organisations which are not banned in 
the country. You cannot object to it. 
And, if you try to employ such under
hand tactirs such behind-the-scene 
tactics, for the purpose of stabbinti 
your own employees in the back, then 
you destroy the very foundation of 
good administration in the country.
If you want that, certain organisations 
should be tabooed in the country, do 
so openly and fairly and face tlie 
consequences. But. if you allow those 
organisations to function as legitimate 
bodies and then if you say that any- 
v>ne who is suspected to have sympa
thy with any such organisation will not 
be allowed to occupy a post under the 
Government and they would not even 
have the chance of proving whether 
they actually had such sympathy or 
not. then you proceed on pure’y party 
lines. Then your case for national 
security, becomes a mere cloak. The 
whole matter has to be re-examined 
and we must have a set of Rules 
tvhich would be fair and just to all 
concerned. *



4445 Resolution re : 17 APRIL 1953 Safeguarding of National
 ̂ Security Rules.

4446.

[Dr. S. P. Mookerjee]
Now, we have seen that during the 

elections in Delhi— it was my experi
ence in many areas where there were 
large sections of Government servants, 
lower classes, middle classes and so 
on— what pressure was put upon them 
by the spokesmen of the Congress 
party. ‘Dare you vote against the 
Congress, dare you vote in favour of 
such-and-such a party, you will see 
what the consequences are.’ Mrs. 
Kripalani was just telling me how 
they had voted. She was a 
candidate here in Delhi, and 
she was successful. In her election 
about 1500 votes were received through 
postal ballot. She was just now tell
ing me that out of these 1500 votes 
1050 were in her favour. These 
officers are highly placed Government 
servants in diiferent parts of the 
country. They decided to vote 
against the Congress. I do not know 
where the Government will be if it 
allows all the Government servants 
to vote by postal ballot. \^hy not 
try it. It is a very simple way of 
taking the opinion of the Govern
ment servants throughout the coun
try and what they think of the pre
sent Government.

Shri K. K, Desai: Do you mean to
say that in the opinion of the 
Government servants the Government 
should change? Do you mean to 
say that Government servants should 
decide what sort of Government they 
want?

Dr. S. P. Mookerjee: I do not say
that. I can appreciate the hon. Mem
ber’s nervousness. I know fully well 
that I cannot change the Constitution. 
The Government servants cannot 
change the Constitution with their 
votes. At least that much o f intellf -̂ 
gence I have got. ' If this G(»vernment 
is to depend merely upon the votes of 
the Government employees, to be re
corded by ballot, I do not know where 
this Govemnient will stand, but that 
is a different matter.

Shri Bogawat: Have they the
freedom to choose their r»wn Govern
ment?

Dr. S. P. Mookerjee: They have
freedom to form  and express their 
views. They are not babies; they are 
adults; they are citizens of your coun
try. If you try to under-mine their 
loyalty in this fashion, then you will 
not help them. If you go on penalising 
people for suspecting them to have 
5one something which they did not— 
as was shown by my friend Mr. 
Mukerjee, and they do not even get a

chance of showing that the allegations 
brought against them v\rere untrue, 
that is a serious aspect of tfe  matter. 
Only two days ago. I received a re
presentation from a young man who 
was convicted four years ago lor 
participating in the R. S. S. satyagraha^ 
He was very young; only 16 years o f 
age. After two months he was let 
off and then he was given employment 
in a Government concern in uurgaon. 
For four and a half years he worked 
there. The police made an enquiry 
and there was no complaint from his 
superiors. Some days ago be reoelv- 
ed a discharge notice stating that from 
the next day his services would be 
dispensed with, because four years 
ago he was convicted in connertion 
with the R. S. S. satyagraha. He gave a 
certificate by the President of the 
District Congress Committee that be 
had nothing to do with any, organisa
tion at all; his circumstances are 5=1 n'h 
that he cannot possibly participate In̂* 
any political work. But. still tliat 
family is completely stranded. You 
are hounding out people like this be
cause they hold certaiji views which 
are not acceptable or which are not 
pleasant to the Government ot the 
day. That will rot do. That will 
just defeat the very purpose yt)u have 
in view. If you want some enquiry 
to be made, you have some tribunal^ 
you place all the evidence; you give a 
chance to the man. That is the nor
mal, elementary right which ê  ery 
citizen has. If you want to take nway 
his job, face him with a charge-sheet. 
Tell him. even if it is going to be a 
confidential enquiry, who are his ac
cusers and give him a chance of cross- 
examining them. If he is prove<l 
guilty, by all means deal with him in* 
the way you Uke.

My point is that I am all for Gov
ernment having clear-rut, definite 
Rulej; preventing any subversive acti
vities which are really subversive—  
not this sort of camouflage subversive 
activities—subversive activities which: 
are proved tfl be subversive in which 
any Government employee may b e  
imolicated. If they abuse their posi
tion as Government servants’ deal 
with them, undoubtedly. If they are 
disloyal in the sense that they ate not 
carrying out the policies of the (?ov- 
ernment, deal with them, but have a 
procedure, have a tribunal an that the 
rases may be placed before it and the 
people may have a chance of saying 
what they have to say. From that 
point of view, I would urge upon the 
Home Minister and the Railway 
Minister that all these 400 cases should 
be re-examined, re-investigated. Why 
not appoint a High Court Judge, ask 
him to go into all these cases—place
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all your evidence before him— and 
find out whether they are guilty really 
of subversive activities—not m erfly 
because they were associa ed v ;th 
some organisation or anothei. It is 
like the story in the Aesop’s I'ables. 
When the wolf wanted to eat the 
lamb, it said “ if you did not make the 
water turbid your grandfather did it; 
it is sufficient for me to kill and eat 
you” . They are the core of the ad
ministration of the country and you 
must be able to depend upon tlie com
plete loyalty of these thousands of 
people throughout the length and 
breadth of the country.* They must 
not be hounded out of their office 
simply becau^ they hold certain 
political views or they may indulge in 
certain bona fide Trade Union activi
ties, which may not be liked by the 
party in power. Think for a moment 
that the tables may be turned: you
may come and sit here, we may go 
and sit there. You are setting up 
conventions and traditions which will 
be sufficient for us, if we have a 
chance to do so, to remove the whole 
lot of you. But, we will not follow 
in your footsteps; we will behave as 
true democrats. But you are adopt
ing a course which is not justifiable.

Mr. Deputy-Speaker: The hon.
Member will address the Chair.

Dr. S. P. Mookerjee: Whatever I
am saying I am passing on through 
you. Sir. You are the shock absor
ber of anything that we address to 
the Government. I am appealing to 
the Government through you. Sir.

I am making this appeal to the Gov
ernment that in all these matters, all 
the political parties must be able to 
come to some fundamental agreement 
on the basis of which sound and 
efficient and uncorrupt administi*ation 
of the country can be carried on. Let 
us try to build up, let us keep the 
civil service outside party politics 
completely. Let us sit together and 
devise means which all of us will 
pledge to support both in this House 
and outside the House. Only then 
can we build up true democracy.

Dr. Katjii: We just now have
heard a good deal about the enormity 
of these Rules. We have not heard 
anything about figures. The House 
has had the benefit o f hearing about 
the origin of these Rules from my hon. 
friend Mr. Desai. We have also 
heard about the nature of these Rules 
from one who was colleclivtly res
ponsible for the making of these 
Rules...........

Dr. S. P. Mookerjee: That is why
I  want a change.

78 PSD

Dr. Katju:......... an 1949.
‘ I woulcl beg of you, Sir, because I 

want to be short, that I should not be 
interrupted.

Dr. S. P. Mookerjee: You go on.

Dr. Katju: Now, the Rules are
there. I shall deal with them. But 
what are the figures? My hon. friend 
said that thousands and thousands 
have been hounded out. (Interrup
tion.) Now, listen. In the Central 
Government, Government employees, 
minus Railway servants, but includ
ing Posts and Telegraphs and civil 
servants, there are 6,26,070. This is 
roughly six and a quarter lakhs. The 
number o f people “ hounded out^ 
under these Rules in the year 19^2 is 
1; only one. That man was found 
to be involved and his services will be 
terminated. Of course, the results 
were 100 per cent. In 1951, the fol
lowing were the figures:

People against whom action was 
taken— only ten.

Let the House appreciate that it 
was just TEN.

People recommended for termina
tion of service— six.

People recommended for mere 
warning that they should be
have better in future— t̂hree.

People against whom proceedings
were dropped completely— one.

In 1950, the figures were as follows:

People against whom proceedings 
were instituted— seventeen.

People found unfit to be kept in 
employment— seven.

People given warning only—three.
People against whom proceedings 

were dropped—seven.

So, during the three years in ques
tion, the number of people who were 
“hounded out”  of service according to 
my hon. friend from Calcutta was 
seven plus six plus one, making a 
total of fourteen. So, let us roally 
have a sense of perspective in these 
matters.

Shri Nambiar: Your figures do not
cover the Railways.

Dr. Katju: I am coming to the 
Railways. The Railway employees
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number approximately nine and a 
quarter lakhs. We all know what 
the country owes to these railway- 
men. We have just been celebrat
ing the Centenary of the Indian Rail
ways, and you and I have been seeing 
the wonderful work that these rail- 
waymen have done. They are really 
the guardian of our national se?urity 
— not merely internal and external 
security, but security in the transport 
o f essential commodities like coal, 
foodgrains etc. In the year 1952, 
action was taken or rather started— I 
do not know the result— in only eight 
cases and no more. But inasmuch as 
some people were coming from  
the previous year's cases, no one was 
retired from the service in the year
1952, and including the previous 
year’s cases, the c:\3es against fourteen 
persons were dropped. The total 
number of new cases started was 
eight. Sb. once again I say ihat 
there must be a sense of perspective 
in these matters. In the year 195U 
the total number of new cases start
ed was 62. People who were com
pulsorily retired including; the previ
ous year’s cases numbered 75. The 
number of people against whom pro
ceedings were dropped was 38.

Now, let me take the figures in an- 
X)ther way. If you lake the total 
number of people against whom pro
ceedings were strirted during the four 
years from 1949 to 1952, the total 
number was 365. The House will re
member that these rules were framed 
in the year li;4 )̂ when the circum
stances were exceptional and there
fore the proceedings were started 
against a larger number of people 
than in previous years, and even then 
the number was only 365. Out of 
this total number, the proceedings 
against 113 were dropped. The pro
ceedings against 172 terminated in 
their retirement. That makes a 
total of 285, and I imagine that the 
cases against some are still pending. 
If you look at the total number of 
employees, namely, nine and a quar
ter lakhs, and the number dealt with 
here, nobody can say with any sense 
of* justice or fairness that, here was a 
case of people being “ hounded out” of 
service or of a Damocles’ sword hang
ing over them and making them timid.

These rules are called the Safe
guarding of National Security Rules. 
Let me tell the House quite firmly and 
clearly that every Government servant, 
no matter what he is. is a citizen and 
as a citizen the Con.stitution guaran
tees hisp certain fundamental rights, 
which include the right to exercise the 
vote. Now, the vote is secret. He

may go and vote for anybody he 
likes. That does not matter. But 
M^en a citizen becomes a Govern
ment servant, he has to ' ‘serve'’— I am 
not saying that he should serve the 
Government only, but he should serve 
the country— and the service of the 
country means that he must obey the 
laws of the country. He mu.n not, 
by his action, jeopardize the security 
of the country or the peace of the 
country. He must not, by his action, 
behave in such a manner that it may 
Se suspected that he is assi.sting per
sons who arq going to break the law 
of the country. Do you mean to say 
that if there is a political party— I 
am not naming any particular party—  
which is out to start campaigns of 
satyagraha or campaigns for delibera
tely breaking the law, no matter under 
what pretext or for what noble or 
ignoble reasons; and if there are Gov
ernment servants furthering that 
movement or being a party to that 

' movement, can any Government of 
the day—no matter what Government 
it is, i.e. whether it is a Government 
consisting of people sitting on this 
side or, on the other side— allow those 
Government servants to be retained 
in service?
11 A.M.

Dr. S. P. Mookerjce: That must be 
independently proved and not done 
on tjhe basis of a police report. That 
is the point.

Dr. Katju: It is not a question of
independent proof, because I am going 
to tell the House on what basis the 
Rules '  were framed. I'hey were 
framed on the basis that these people 
shouM be “ reasonably suspected” of 
being engaged in subversive activi
ties. The whole thing proceeds on 
“ reasonable suspicion” , because no 
Government can afford to take any 
risks. That is the important point. 
How can you say anj^hing definitely? 
Supposing you Sir, have an officer 
under you, in whom you have ceased 
to repose confidence and about whom 
you suspect that he is passing on 
secrets from official correspondence, 
will you retain him? Now, what can 
happen to him? Only three so-called 
punishments are provided in these 
Rules, viz. he may be permitted to 
rejoin duty if the charge is not proved; 
he may be debarred from employment 
in specified categories of posts only; or 
he may be retired from service on 
such compensation pension, gratuity 
or provident fund as may be admissi
ble to him in accordance with the 
Rules.

Now, my hon. friends were trying to 
show as if no investigation, nothing.



safe in your hands, w h eth ^  it is not 
a fact that peqple would say that you  
are engaged in, or you are sympathe- 
i ĉ towards, subversive activities. That 
being so. they say: You go— not
punishing him in any way—you take 
your pension, provident fund, all the 
gratuities that are admissible to you. 
If a man is dismissed for improper 
c-onduct or disobedience of the Rules 
or anything like that, then he may be 
dismissed and dismissal means no ad
vantage, no pension, no gratuity, no 
proviaent fund. But here this man 
is told: You are very good, but too
good for us, please leave us.

My submission is that the Rules are 
fair. They have been made consis
tently with article 311 of the Con
stitution, fair to all parties concerned, 
fail’ to the Government servant, fair 
to the Government. There is an en
quiry made by very high officers who, 
three o f them— 1̂ would say all the 
four of them—have got no interest
whatsoever in the dismissal of this 
Government servant the person 
against whom the enquiry is proceed
ing. And then the case is Anally dis
posed of by the Minister personally. 
Can you conceive of a more scrupul
ous care in seeing that no injustice 
should be done?

And the figures I  have quoted be
fore you. the 1952 figures, would show 
that there is no question of any victi
misation or stoppage of ahy Trade 
Union activities. As I said, eight 
cases related to railway staff and one 
was outside railway staff. In the 
whole of 1952 there have been only 
nine cases and no more.

4431 Resolution re: 17 APRIL 1953 Safeguarding of National 445*
Security Rules.

happened. But I tell you, a Govern, 
inent servant is, under these Rules, 
fiiven every facility to prove to the 
satisfaction of an independent tribu
nal— and I use the words “ indepen
dent tribunal”  deliberately— that no 
suspicion need attach to him. He is 
in a position to free himself of sus
picion. Let us see  the composition of 
the tribunal. The Government ser
vant may be someone employed, let 
us say, in the post <ii&ce, or a railway 
office, or any other office. The tribu
nal consists of four persons:

O ) A representative of ihe Minis
try to whom this particular 
employee is attached.—^Sup- 
pgsing he is a postman. Then, 
the representative will be 
from the Ministry of Com- 
manicatioas.

(2 ) A  representative of the Minis
try of Leiw—The Ministry of 
Law has absolutely nothing to 
do with the employee. Its 
representative is a person 
whose mind is attached to 
law.

<3) A representative of ihe Home 
Ministry. Generally it is the 
Home Secretary.

<4) A representative of the Intel
ligence Bureau.

These are the wour persons. We can
not possibly have an open, fair, judi
cial enquiry, because we are dealing 
with matters of national security. 
Among these four persons, the man 
wtu> may be said to be interested as 
the prosecutor is the representative of 
the Ministry from which the em
ployee hails. The other three are not 
interested at all. It does not matter 
at all to the Home Secretary whether 
the man gets ofl‘ or clears his charac
ter, or he does not. The proceedings 
are not started by him.

Shri K. K. Basu (Diamond Harbour): 
What about the man from the Intel
ligence Bureau?

Dr. Katju: This is a purely Ad
visory Committee. The order is pass
ed by the Minister himself, and I take 
it that the Minister will act with a 
pense of great fairness; will see the 
papers for himself, and will iecide 
«vhether this man can be kept or not, 
consistently with the public interest. 
That is the rule.

^Secondly, what is the 30-called 
punishment? They only say to him: 
Well, under the drcumstanees wecan- 
fiDt repose confidence in you; it is not 
fA question of your belonging to this or 
that or any other party; but the ques
tion is whether national security is

My
said....

hon. friend Dr. Mookerjee

Dr. S. P. Mookerjee:
are taking my name!

Again you

Dr. Ks^Ju: I am sorry. The hon.
Member irom South-East Calcutta re
ferred to certain ̂ cases. Another hon. 
Member fro m , Calcutta gave a long 
list. I was rather surprised. Of 
course evefy Government servant v/ho 
has got a grievance is entitled to ap
proach any Member present here. 
They do. But it was rather remark
able that all the Government servants 
against whom the charge was that 
they were members of the Communist 
Party, went to the hon. Member, the 
Acting Leader of the Communist Party. 
They were entitled to do so.

Dr. S. P. Mookerjee: Some came
to me also.

Dr. Katju: But he did not refer to
them. They were referred to by 
Prof, Mukerjee.
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[Dr. K atju l
The question is if there is any in

dividual case in which injustice has 
been done I have not the slightest 
doubt that the Minister concerned 
would very gladly look into it. In
dividual cases apart (we are not dis
cussing them), the Resolution says 
that these Rules should be done away 
with.

Dr. S, P. Mookerjec: Exactly.
Dr. Katju: And my hon. friend

the Acting Leader o f the Communist 
Party says: Well, look at us, how
good we are. we are willing to co-ope
rate with you, we are willing to do 
this and lend a helping hand, and 
let us better the situation. How can 
the situation be bettered? In the 
case o f workers in the country ia  
which my hon. friend owes .spiritual 
allegiance, it is not a question of re- 
mpval. it is a question of liquidation. 
You liquidate people if you dislike 
them. Pending the liquidation you 
may change your mind. That is a 
different jnatter. But otherwise the 
Rules are much more stringent. Here 
there is no such question. Here a 
charge-sheet is given, there is a right 
o f  persooal appearance, andthem aa 
is dealt with gently. They say: you 
better take leave. And the case is 
decided within a few weeks, probably 
days. Then they say: We are not
satisfied .with you, let us part in good 
grace, take your pension, gratuity, 
provident fund.

My hon. friend said; well, these 
Rules should be revised. I say that 
these Rules were made, in consulta
tion with the hon. Member from  Cal
cutta, as fairly as possible.

Dr. S. P. Mookerjee: Not in con
sultation.

An Hon. Member: Was he  there
in the Ministry then?

Dr. S. P. Mookerjee: That is why I 
know all the misdeeds of the period.

Dr. Katju: You must have been
party to them all.

Dr. S, P. Mookerjee: Why not
change with me?

Dr. KatJu: Therefore, I say there
is nothing wrong with the Rules. The 
object is one which the House shares, 
namely that national security should 
not be endangered. . And in discus
sions about national security you can
not let out secrets. It cannot be an 
open, put>lic, judicial enquiry in a 
court of law, anybody coming and 
cross-examining. It is a question 
whether there is sufficient material to

say that this man cannot be trusted^— 
caiinot be trusted as a Grovemmeinb 
servant. Nobody is going to lock 
him up or put him in jail. But sup
pose his political associates are such 
or his sjnmpathies lie with a particu
lar party which (what shall I say?> 
preaches satyagraha, preaches defiance 
of the laws, preaches unlawful de
monstrations, unlawful strikes, collec
tion of arms, preaches the doctrine 
that if a person come& to a tenant 
shoot him and do not pay rent. W e 
know of these cases. It is a different 
question that policies may be chang
ing from time to time. One day a 
particular party may say: do not
shoot, it is not worth while. Five 
days later they may say: start shoot
ing again. One day they may say; 
we are going to call off satyagraha or 
defer the starting of satyagraha, w e 
will have it fifteen days later. But 
it is neither here nor there. The 
question' is can you have a Govern
ment servant whose sympathies lie, 
whose association lies with people o f  
this variety? If he wants, let him 
come as an ordinary citizen, become 
a member, vote for them, stand on 
their behalf. Nobody prevents him 
from doing so. But the moment he 
becomes a Government servant, the 
interests o f the country come first andl 
last and come foremost.

And please remember it is not a 
question of an Advisory Council con
sisting of Congressmen o r  Hindu 
Mahasabha men or others. In this 
AdvisQiy Council there are only the 
Service people: a member from the 
Home Ministry, maybe the Home Sec
retary himself, then maybe the 
Secretary of the Law Ministry him
self, and maybe the Secretary of his 
own Ministry, and you get the C.I.tt 
man. They are all Servicemen and 
if they are satisfied.......

Dr. S. P. Mookerjee: Satisfied on
what? On the basis of C J.Ii reports 
and without knowing all the particu
lars or the sources of information?

Dr. Katju: We had a discussion
about this when the Preventive De
tention Bill was under discussion. It 
was very much discussed. And the 
question was whether there should be  
a right of legal representation, whe
ther a lawyer should be present or 
not. I ventured to put forward the 
thesis on that occasion that a right o f 
personal appearance is far better than 
the right of representation through a 
lawyer. Here, fn a Committee o f  
four officers, this man can come and 
say what is the matter against him. 
He can expose himself, so to say, ts  
the fullest possible examination.
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Dr. S. P. Mookcrjec: All the par
ticulars will not he disclosed. That is 
in  the Rules.

Dr. Katju: They be disclosed
to him so far as he can he trusted. My 

. submission is when there is an inde
pendent tribunal consisting of service 
people and the matter under investiga
tion is of the most secret type, there 
is no reason to believe that justice 
could not be done and that the Gov
ernment is keen in victimising any
body in any way. The cases that I 
have submitted beface you in the year 
1952 will go to show that the Govern
ment will place its trust upon these 
Government servants and there ends 
the matter.

Before I sit down. I should like to 
refer in two minutes to Trade Union 
activities. I do not quite follow 
this. You remember on the last oc
casion the Trade Union discussion was 
entirely irrelevant. It has nothing to 
do with this. We are all dealing with 
Government servants and the subject 
matter of enquiry is the possibility or 
otherwise of the danger to national 
security. There is no question of 
Trade Union activities at all. They 
are all Government servants. I there
fore submit that this Resolution really 
is unnecessary. Ordinarily I would 
have said that it might be withdrawn 
but I do not know whether my voice 
would be heeded. So far as the 1952 
figures are concerned, it cannot be 
said that these Rules are being in 
any way misused or abused and there 
is no danger in future to think that 
the Government would take some very 
drastic action under these Rules. Any 
reflection upon the official Enquiry 
Committee that is always constituted 
for investigation into any particular 
case is not deserving.

Lastly I say that if there is any 
individual case in which any hon. 
Member thinks that injustice has been 
done, I would suggest to him to make 
a representation to the Minister con
cerned and I have no doubt whatso
ever that if there is room really for 
reconsideration, that wild be granted.

Shri Nambiar: I have heard the
speeches from the other side with iiv- 
terest- Repeatedly they have been 
putting forth the charge that this situa
tion was created by a particular group 
or political party and that in 1949 a 
particular political party wanted to 
create chaos in the country. I want 
to answer that point first so that 
this misunderstanding or this distort
ed  understanding should be ended. I, 
«n  behalf of the Communist Party, can

say clearly and with all emphasis at 
my command that the Communist Party 
did not want to create any chaos irn 
1949 and not even today. The Commu
nist Party always has, like other poli
tical parties, taken up the cause of the 
people and the workers. In 1949 the 
situation was such that the railway- 
men, the postal employees and all sorts 
of employees had their own reasonable 
genuine grievances and the Commu
nist Party assisted them in redressing
those grievances. In 1949 the strike 
was mooted not by the Communist 
Party at all. There was a stage when 
a ballot was taken and the whole rail- 
waymen in this country voted for the 
strike and that strike did not mate
rialise when the Railway Trade
Unions ultimately d e c id e  not lo
strike. ,

There was a reference here by Mr. 
Venkataraman that on the South 
Indian Railway the workers actually 
went on strike in 1949. I want to 
correct him also. It is not a fact. In 
1949 the workers in the South Indian 
Railway did not go on a strike. We 
do not precipitate a situation but there 
is a situation and unless and until the 
Government improves the stituation by 
hearing the reasonable demands of the 
people concerned and try to redress 
their grievances, there is no way out. 
Even today we are seeing retrench
ment. Everyday we hear stories o f 
mass retrenchment in shipyards, in 
Defence organisations, in Railway or
ganisations, in Postal Departments. 
Low wages add to the sufferings o f 
the staff. If today they unite to 
gether and say they have got a right 
to strike and if certain political par
ties find that it is reasonable on their 
part to support such men to go on 
strike, do you consider that it is an 
anti-national action? Is it against 
the interests of the security of the 
country? If it is so, you will have 
to bring forth the suggestion that no 
strike under any circumstances in 
India is possible whether it be right 
or wrong; or you will have to ban 
strikes, you will have to stop all ac
tivities. Therefore let them not le - 
peat this jargonised thing over and 
over again saying that the Communist 
Party or some other political party 
concerned had to create chaos. Please 
put an end to this at least from today 
onwards.

According to the figures o f the 
Home Minister, there were only 365 
cases. He says “ after all. there arm 
about ten lakhs o f workers and only 
3fi5 men are involved” . Tomorrow 
if someone is shot d ^ d  wrongly, h«, 
will say, “After all out of 3§0 milUoa
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[Shri Nambiar] 
people, only one is shot dead” . I say 
it is an injustice if one out of 100 or 
1000 is discharged without recourse to 
normal procedure. It requires consi
deration. In moving my Resolution 
^ a t  I wanted was a sympathetic con
sideration. I made it clear that my 
intention in moving this Resolution 
is not to score a debating point over 
the Government. My intention was 
to have a reasonable consideration of 
these cases. If there is a single atom 
or iota of injustice, please remove that. 
They say, “ no, there was not a single 
iota of injustice” . They say every
thing was right because the Govern
ment officers were there, the CID offi
cers were there. The CID officers 
who were responsible for removal of 
365 people did not have an iota of 
injustice! We are asked to believe 
them, by the hon. Minister for Home 
Affairs. I would tell him again that 
it is not a question of controversy 
between the Communist Party and 
the Congress in power. It is a ques
tion o f an injustice done on a certain 
section of Government servants. Let 
them see that at least a judicial en
quiry be conducted in this case if 
they are not prepared to reinstate 
them straightaway and justice meted 
out. I make an appeal that at least 
this must be done.

From the talk from the opposite side, 
from  Mr. Khandubhai Desai’s own 
mouth came that if there is injustice 
done, it must be reconsidered. I wel
come this. The point that it was at 
the inspiration of the Communist 
Party, all these things happened can 
be discussed later. I request him to 
put all his weight on my appeal to 
the hon. Minister. I appeal to the 
Railway Minister in particular because 
the majority comes irom  the Rail
ways.

There must be a reconsideration of 
the question whether these Rules are 
to be retained in the Statute Book. He 
says in 1952 there was only one case, 
in 1953, practically no case. If that 
is so, why do you want a law of this 
kind? Is it a question of threaten
ing or you want the co-operation, the 
willing co-operation of the Govern
ment servants and other political par
ties? Do you want it at the point of 
pistol or at the point of volun- 

' tary co-operation? If you th:nk 
that you will get better co-operation 
at the point of pistol, then try it or if 
you want voluntary co-operation for 
success o f your Five Year Plan, then 
come forth with a gesture which will 
p&ve the way for that co-operation. 
There is no meaning in saying that 
we will put every %uch draconian mea- 
£ure on the Statute Book, whether it

be the Preventive Detention Act or  
Conduct Rules or the Safeguarding o f  
National Security Rules, as a deter
rent, to terrorise you, to make you come 
down. That attitude will not get 
what you want. That is why I sub*- 
mit to you that you must reconsider 
whether these Rules should be there.

I have no time to refer .to the argu
ments put forth from the other side. 
But, I will submit that the Opposition 
is one here, in making this request to> 
you. The hon. Member Mr. B. S'. 
Murthy from the Praja Socialist party 
requested you to reconsider., Dr: 
Syama Prasad Mookerjee requested! 
the same thing. From the Commu
nist side, we request the same thing, 
Mr. P. N. Raiabhoj wanted to speaks 
I had talked to him and he wanted to 
express the same feeling. Every 
Member from this side, without a 
single exception, has the same feeling.
I have also taljced with many of the 
Independents. They also feel that there 
in some sort of injustice done in the 
rase of these victimised people and 
that there must be reconsideration. 
From the other side also, there is this 
feeling. There is unanimous con
sensus of oDinion on this issue that 
there must be reconsideration, judicial 
consideration at least. See that at 
least a Judge, retired Judge or a Judge 
in service goes through these cases. 
We will place our case: the Trade
Unions concerned will place their 
case; the staff will place their case- 
There should be reconsideration.

We from our side tried our best to- 
convince the Minister Mr. Lai Bahadur 
Shastri. I have already stated this: 
m my opening speech. The hon.
Deputy Minister for Railway Mr. 
Alaeesan is here. I wrote to him in» 
person. He said. “ Mr. Nambiar. yoia 
will get a satisfactory reply in this 
case” . I have exhausted all possible 
methods in this matter. I was trying 
my best to see that these men were 
taken back because they are sufTering.

The Deputy Minister o f Railways 
and Transport (Shri Alagesan): If I
may interrupt, there was only a re
cent reconsideration o f these cases and 
it was further decided to drop pro
ceedings against 30 more.

Shri Nambiar: That comes to 60
now. What I say is. the remaining...

Shri Alasesan: I am referring to-
the old cases: let him not add on.

Shri Nambiar: He was saying,,
again 30 cases.

Mr. Deputy-Speaker: Out of the
old cases, 30 have been remitted. -
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Shri Nambiar: Whatever be the
number. I have tried my best. Even 
after moving this Resolution. I went 
to Mr. Lai Bahadur Shastri. I said.
I must be given some time for a 
patient representation of my case. He 
said, “you come to me. we will again 
aiscuss” . Here it is not a question of 
Communists at all. They say these 
men are Communists. If you can 
bear with me, separately in the Cham
ber, I can show you every individual 
case and convince you that out of 
these 365, there will not be hardly 
more than half a dozen who are Mem
bers of the Communist party.

Mr. Deputy-Speaker: They say,
172

Shri Nambiar: No; there are 365.
Mr. Depnty-Speaker: The case

started with 172 discharged.
Shri Nambiar: There are many

other cases which do not come under 
their category, 1 have got a full list. 
I can give the list. It is not a ques
tion of bringing the Communist bogey 
everywhere. We will have to speak 
of the Communist bogey on every issue 
under the sun in India because on 
various issues we have difficulties. 
Whenever you have difficulties, there 
is no use saying there are the Commu
nists. That will not be a solution of 
the problem. You will have to re
consider the question. I appeal to 
you once again. They are not going 
to accept my Resolution. They are 
going to vote it down. .Let them 
vote it down. Any how let them carry 
this appeal from me to reconsider. The 
whole Opposition will be united in 
putting our case to them once again. 
With these words, I press my Resolu
tion.

Mr. Deputy-Speaker: The questionis:
“ This House is of opinion that 

the Safeguarding of National Secu
rity Rules. 1.949 mtroduced in the 
Railways, Postal, Defence and all 
the other Central Government 
Services to discharge Government 
employees without recourse to nor
mal procedure of disciplinary 
rules be cancelled forthwith and 
all those discharged or suspended 
under these rules be reinstated.”

The motion was negatived.
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